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ferred o snybody: ho' unisss that
transfer takes plate, we do not come
inwmum-

MR. SPEAKER:. You have mention~
ed that,

Tax incidence on Farming
Community

+
*269. SHRI A. BALA PAJANOR:
SHRI C. N. VISVANATHAN:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that the
tax incidence on the well-to-do sec-
tions of the farming community is
‘much lesg than on their urban coun-
terparts;

(b) if so, whether Government
have made an in-depth study of rais-
ing more resources from that sector
consistent with its gbility to pay; and

(c) the concrete steps taken for
raising resources for development as
a result of such studies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The farm-
ing comununity in India, it is often
aruged, {s telatively lightly taxed, as
the praportion of land revenue and
agricultyral income-tax--the two main
direct taxed on sgriculture in relation
to the aationdl income generated from
agriculture is less than the propor.
tion of persomal income-tax to the
natjomay income derived from non-
agriculfural activities. However, as
obgerved by the Committee on Taxa-
tion o¢ Agricultural Wealth snd In-
come (known as the Raj Commitiee)
which gubmitied its report in October
1972, the gclicy conclusion drawn
from sugh comparisons are cpen fo

high incomes and the consumption op-
portunities in the two sectors. Com~
parsion of irter-class tax burdan as
between Jifferent sectors also gives
rise to many conceptual as well as
proctical problems.

(b) and (c). While drawing up the
Draft Five Plan for 187883, the
scope for :aising resources from all
sectors inciuding agriculiure was
examined. However, under the Cone
stitution, taxation of agricultural in-
come and agricultural land i1s a State
subject.

SHRI A. BALA PAJANOR: The
answer giveua by the Finance Minister
is not in a complete form, I had asked
about the tax incidence on the rich
class and the agricultural communitys

In regard to the last sentence in
the answer given, I would like to
know the difficulties he is facing,
practically and conceptually, according
to him, and whether the difficultier
are due to the rich class of farmers
who are noi only looting the small
farmers but are growing much richer
than the middle.ciass industrialists
and other small-scale industrialists.

SHRI SATISH AGARWAL: 8o far
as taxation of the agriculture sector is
concerned under the constitution 1t is
the State Guvernment which has to dc
this, There are certain State Govern-
ments whaich have levied agricultural
income.tax and the Raj committee
Report alsp recommended tax on agri~
cultural land heldings. That particulax
Report has heen circulated to all the
State Governments and I am told now
that the West Bengal Government has
introduced some legislation in the
Assambly and it has gone to a select
Committee. Few other Governments
have taken a favourable decision’ on
this.

So far ag taxation iz concerned It
is for the State GQovernment to take
& decision tut so far as the raising of
resoyrces is concerned, the matier 18
being cons'dered by the Plunning
Coramission and the Cabinet sub Cont-
mittes.
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SHR! A, BALA PAJANOR: Will the
Hon. Minister be pleased tp answer
this, hecause the palicy of the Govern-
ment is to bring down the gap bet-
ween the haves and the have-nots. 1
would like to know from the Minister
what is the Report he has received
from the State Governments, because
it is correctly stated that, Constitu-
tionally, it i3 a State subject. What
is the amount of tax each State 1s
getting from them and what is the
disparity between the other class and
the agricultural class?

SHRI SATISH AGARWAL: For the
year 1978-77, land revenue and agr:-
cultural income-tax is Rs. 221.72
crores and for the year 1977-78,
Rs. 21151 crores. Personal Income-
tax for the year 1976-77 is Rs. 1194.38
crores and for the year 1977-78, it is
Rs. 1002.02 crores. As percentage of
hational income from agriculture, it
comes aporoximately to 1 per cent and
ag percentaze of national income from
non-agricultural sector personal in-
come tax, it comes to about 3 per cent.

SHRI P. RAJAGOPAL NAIDU: In
view of tke fall in agricultural prices
whether the Government knows that
there is a necessity to reduce tax on
agriculturists?

MR. SPEAKER: He cannot do that.
The State Governments have to do
that.

SHRI RAJAGOPAL NAIDU: They
have to recommend to the Planning
Commission.

SHRI 8. R. DAMANTI: In this reply,
the hon. Minister has said about Raj
Krishna Committee Report. May 1
know from the hon, Minister whether
they have circulated it to the State
Governments and asked them to take
action so, that they may increase the
tax on the big farmers who are getting
all the advantages? If they have not
recommended yet, whether they are
going to reccmmend expeditiously to
the State Governments for taking
measures immediately with regard %o
the taxation of big farmers?

MABCH ¥, 9%

« Oral Answers . 12

SHRI SATISH AGKRWAL: .The
repart of the Rpi Commiltes was
received by the Central CGovernment,
and it was forwarded to the State
Governmenis. There ware two major
recommendations.

One was with regard to the inte-
gration of agricultural income and the
non-agricultural income for tax pur-
poses. That the Central Government
did then and on account of (hat
practically 59.000 persons were taxed
on that basis and the extra tax
collection was Rs. 14.6 crores. So far
ag other major recommendation was
concerned, that is, tax on agricultural
land holdings, few State Governments
have implemented that. I have told
the House earlier that it iz only the
West Bengel Government which has
introduceq some legislation on
that pattern.

SHRI GEORGE MATHEW: 1 would
like to know whether the taxes 1n
Kerala, that is, the agricultural tax in
Kerala, are higher than the Cential
income-tax? In regard the large land
holders, the value of the land has been
assessed less while working out the
wealth tax. But for the gmal]l land
holders, it is not done like that. The
large land holders have got their land
holdings as shares in large companies
and the actual value of thém are not
taken into account for wealth fax
purposes. But in the case of smaller
farmers, the value of lgnd is asgessed
according to the market value and it
was on arhitrary basis. It is because
of the inflow of large amounts from
guif countries, the small farmers sre
put to diMicullies. Will the Govem-
ment see to it that in the case of large
company  share-horders and  small
land holders value of their land /s
asgessed properly and justly. for the
purpeses of waslth tax?. There are
two questions. First, whether the
Government knows about the agri-
cultural tax rates in Kerala?' Second-
ly, whether the Centyal Government
will assess the land velup of .fhe
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large land-holders who have also
got shares in the companies correct-
iy and equate it with small land-
holders while working out the wealth
tax?

SHRI SATISH AGARWAL: So far
as this particular information is con-
cerned, I require notice so that I

could collect the information and
give it to him.
MR SPEAKER: What he asked

was about the small farmers whose
lands have been valued at market
price whereas the companies share-
holders’ lands are valued at different
rates. That makes a lot of differ-
ence so far as the wealth tax is con-
cerned.

SHRI SATISH AGARWAL:
look 1nto it.

1 wall

SHRI DARUR PULLAIAH: The
question is about the tax increase
on the well-to-do sections of the
farming community. I would like
to know what the Government means
about the well-to-do sections of the
farming community. In view of the
land reforms that has been introduc-
ed, the ceiling is fixed at 10 acres
of agricultural land and 50 acres of
dry land. Now the agriculturalists
lare in such an awkward position that
| they are not happy because agricul-
ture is mot at all economical. As such
they want to migrate to towns and
other urban areas for taking up
other avocations, by selling their
lands, They are forced to migrate
to urban aress. No crop is economi-
cal for eultivation. If the gap is
to be reduced between the well-to-
90 and the poorer séctions of people,
It has to be done in urban aress
Whgre through imports and exports
business, people are earning a lot of
Money, In industrinl sector people

are
ta xerrninl more. They should be

MR. SPEAKER: ‘What iz your
Tuestion?

.
L 4t

SHRI DARUR PULLAIAH: My
question is how does the Government
view the well-to-do community?
What is the criteria for deciding
‘well-to-do community"?

MR. SPEAKER: That does not
come within your port-folio, Mr,
Minister.

SHRI SATISH AGARWAL: Well-
to-do means, those who are well«
to-do, they meet their requirements
fully. They have a house, They
have got a car. Those who are
deprived of the minimum needs, they
are not well-to-do.

SHRI DARUR PULLAIAH: Unless
he says something in this regard In
the case of farming community, how
has the question heen  answered?
After the land reforms where has
the line been drawn in the case of
well-to-do in the farming ecommu-
nity? Government should think over
whether the agricultural profession
itself is economical. Should it be
taken by the people? It has come to
such a stage where people are think-
ing in terms of salary. I am venti-
lating the grievances of the people
pow. Big landlords hold 83 acres.
10 acres in agricultural community..

MR. SPEAKER: These are matters
to be decided by the State Govern-~

ment. He cannot do it.
SHRI DARUR PULLAIAH: Let
him answer about well-to-do com-

munity.
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Joint Ventures in Kenya

*270. SHRI JANARDHANA POOJA-
RY- Wil} the Ministey of COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether there is a proposal to
set up more joint ventures in Kenya;
and

(b) if s0, what are the details in
this regard?

_THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG); (a) and (b). The
Inter-Ministerial Committee on Joint
Ventures Abroad has rcently approv-
ed the proposal of M/s. S.E.A, Project
Consultants Pvt. Ltd, Bombay and
Gangappa Cables Lid., Hyderabed to
set up a joint ventures in Kenya for
the manufacture of enwmelled alu-
minium and Copper Wire. No other
new proposal for setting up joint ven-

Oral Answere 6

tures i hag been
Gmrer:rmw recélved By

SHRI JANARDHANA POOJARL:
Recently, there was a conference of
Industries Ministers of Commonwealth
countries, held in Bangalore. Ip the
Conference, India had offered jeunt
venture; with Commonwealth nations.
As you know, some discussions on
broad outlines had taken place, T want
to know whether the broad outlizes
of discussion which the Government
of India had with Commonwealth
nations including Kenya?  Whether
Kenya is keen on using the Indian
knowhow in the field of small and
medium scale industries and industrial
estates? What were the steps taken
up Indian Governmen: to train the
people of Kenya and also to transfer+
of technology and skills?

THE MINISTER OF COMMERCE,
CIVIL, SUPPLIES AND COOPERA-
TION (SHRI MOHAN DHARIA):
1 wag not present at the Banga-
lore conference. But recently, I
was very much in Kenya and I had an
opportunity of discussing with the
hon, Minister concerned in Kenya, It
ig true that Kenyan Government is
very much interested in having joint
ventures. Particularly, they are inter-
ested in our smal] and cottage indus-
tries and the transfer of technology
into an appropriate technology in or-
der to give employment to many and
of course, achieve production. In this
direction, we are making alj possible
endeavours to have more and more
ventureg to encourage such joint ven-
tures, This friendly symbol of coo-
peration with all our fri countr-
fes ig the objective aud the visw o
the Government.

Regarding training programme, yes
Sir, we have offereq them ‘varlous
training facilities.

SHRI JANARDHANA PODJARY !
In order to have effestive policy of
e h;mmuwxmﬂ:
ment of India is go X
rals? Whether the Geverament of
India hag imported g larfe mnt
ment of potash from the Govegsme?
of Kenyn? .





